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ORAL ANSWERS TO QUESTIONS 

Arrean of DIrect Tane 
+ 

*261. SHRI C. K. CHANDRAp· 
PAN: 

SHRI ISliWAB. CHAU· 
DHRY: 

Will the Minister of FINANCE be 
pleued to state: 

<a) what is the total amount of 
direct taxes arrears as on 30th June, 
1971; 

(b) what steps have been taken by 
()ovemment to speed up the collection 
of arreaR; 

<c) whether as a result of these steps, 
6ere has been any improvement in the 
weal.iaation of arrears in the last two 
,.ears; and if so, to what extent; and 

(d) what further steps Government 
propose to take tp improve the collection 
of tax arrears? 

THB MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH) : (a) Informa· 
tioa regarding the total amount of 
&rears of direcrt taxes as on 30th lune, 
1972 is not readily available. 1be latest 
information available is in respect of the 
diJect taxes outstanding as on 31st 
March, 1972, whic!1 is given below :-

Income·tax 
(Net arears). 
Wealth·tax 
Gift·~ 
Estate Duty 

(In crores of rupees) 

438.60 

Hi.oI 
2.59 

13-75 

1 

(b) and (c). A statement is laid on 
the Table of the House. 

(d) Wanchoo Committee have made 
certain recommendations in regard to 
reduction and collection of tax arrean. 
These are under consideration. 

STATEMENT 
1. Introduction of the scheme of 

functional distribution of work under 
which one or more I.T.Os in every fun· 
ctional range attend only to the wQrk of 
collection. 

2. Taking over of the recovery work 
from the State Govemment and entrua· 
ting it to Tax Recovery OfIicen of the 
IIII:OIDe-1;ax Department working under 
Tax Recovery Conunissi0fter8 and for 
that purpose, increase in the strength 
of Tax Recovrey Staff (Oflicen, Addi· 
tional CommiMioners and Commillio-
ners). 

3. Vigorous enforcement policy invol· 
ving attachement of debts and banle 
balances and attachment and sale of 
moveables and immoveables. 

4. Expediting of disposal of appeals 
involving substantial amounts in dispute 
so that collection of ultimate talloCS, 
determined on appeal, could be 
enforced. 

S. Observance of arrear clearance 
fortniJhts in order to concentrate all 
attention and energy on giving effect to 
appellate and rectification orders and 
collection of ultimate tax dues, 

6. Facilitating payment of taxes by 
assessees with the acceptance of crossed 
cheques at special receipt counters in 
the Income-tax Offices. 

7. Posting of senior officers such al 
Additional Commissioners aDd Tax 
Recovery Commissioners for supervision 
and control over recovery of taxes and 
tax arrears. 

8. Supervision of cases with tax 
arrears over Rs. 1 lakh by Com· 
mis8ioners, ovec Ila. S lakba by DITector-
< Retearcb, Statistics " Publications) 
and by the Central Board of Direct 
Taxes for arrears over Rs. 2$ laths. 
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Reductions in gross arrears (by way 
of adjustment, appeal effects and casb 
collections) in respect of the variobs 
Direct Taxes are as under :-

(In crores of rupees) 

Financial Income- Weal- Gift- Estate 
Year tax th-tax tax Duty 

1970-71 

1971-72 

328'45 3·37 0'53 1·48 

303·64 3'33 0'65 2·15 

SHRI C. K. CHANRAPPAN: With 
the available information the Minister 
has agreed that there are huge arrears 
of tax to be collected. I would like to 
know from the Minister what is the 
share of default from the corporate 
sector and which are the industrial 
h~uses which are involved in keeping 
big arrears and whether GovellllIlent 
have taken any deterrent action against 
any of those industrial hou8ea which 
are continuously defaulting in paying 
taxes. I would also like to know the 
names of these industrial houses. 

SHRI K. R. GANESH: In reply to 
the first question of the hon. Member I 
may say that we have, from time to 
time, replied that these arrears of taxes 
are &. continuing process. Certain 
demands are raised and certain collec-
tions. are made in. the current year ; 
certam arrears remam from the previous 
years. But we have also stated that 
!here has been a progressive reduction 
m the arrears, and this year alone we 
have collected about Rs. 61 crores. 

In reply to his second question, I do 
not have at present the figure of the 
corporate sector out of these arrears that 
ar~ there. But we have, I think, sup-
phed to the House very lengthy state-
ments about arrears of Rs. 5 lakhs, 
arrears of Rs. 10 Iakhs and so on. If 
the hon. Member wants to know of any 
specific industri~ house, he may put 
a s~parate question and I will be able 
to !lve the answer. 

SHRI C. K. CHANDRAPPAN' 
What about taking deterrent action ? . 

~HRI .K.' R. GANESH: Deterrent 
a~tion will be taken, whether it is indus-
trial house or anybody. ' 

SHRI C. K. CHANDRAPPAN: In 
the last part of the statement attached 
to the answer. certain reductions by way 
of adjustment, appeal effects and cash 
collections during the last two financial 
years are given. While answering the 
supplementary just now, the Minister 
stated that the cash collection was 
Rs. 61 crores this ·year. The figure 
given of reduction in 1971-72 in the 
statement is Rs. 303.64 in respect of 
income-tax. I would like to know what 
was the amount· written off during this 
year and during fie last two years from 
the tax arrears. 

SHRI K. R. GANESH : As far aa the 
amounts written of is concerned I will 
have to collect the figures. But, for the 
benefit of the hon. Members, I wish to 
say that for writing off an amount, a 
very elaborate process is there and the 
demands which become irrecoverable 
are under the following heads 

( I) Assessees have died leaving 
behind no assets. 

(2) Assessee companies have gone 
into liquidation. 

(3) Assessees !lave become insolvent. 
( 4 ) Assessees are not traceable. 
(5) Assessees have left no tangible 

assets. 
(6) Amount is written off as a reault 

of settlement with the asseSllee&. 
(7) Demands not found due on ac-

count of subsequent information. 
such as duplicate demands, etc. 

It is only on the basis of script 
scrutiny where no other method is 
possible, only then demands are raised. 
There is a high-power committee and it 
is done by the high-power committee 
and over a ceillDg it comes to the 
Finance Minister himself. 

SHRI DINEN BHA ITA-
CHARYYA: The Minister aas nry 
cleverly avoided the specific question 
asked by Mr. Chandrappan regarding 
arrears, of taxes as to what was die 
amount due from the corporate sector 
and which are the big industrial housee 
that are still in arrears. 

MR. SPEAKER: He has replied to 
the latter part of the question. 

SHRI DINEN BHAITA-
CHAR YY A : But he has not specifically 
mentioned the names of the big businels 
houses. . 
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MR. SPEAKER: He says that he baa 
already replied to the same .q~tion. 

SHRI DINEN BHATIA-
CHARYYA: He might have replied 
iOIIle time back; but, to-day in relation 
to the question apecifica1ly asked ....• 

MR. SPEAKER : Will you please 
IiatAn to me ? The same question was 
aaked and he has replied and that reply, 
whallever it is, is there. If you 1Ue 
the l8l1le question. he will give the 
same reply again. 

SHRI DINEN BHATIA-
CHAR YY A: In how many cases are 
the big business houses in arrears and in 
how many cases was action taken 
against the big business houses? 

SHRI K. R. GANESH: I have 
already said that if you ask, these are 
Rs. 436 crores arrears and these 
Rs. 436 crores arrears would mean a 
couple of thousands of assessees. 

SHRI DINEN BHATIA-
CHARYYA: Of the 75 big business 
bouses, how many are in arrears? 

SHRI K. R. GANESH: Probably, 
the hon. Member does not, with his poli-
tical knowledge, realise that it is very 
difficult to get big monopoly bouses. 
Not t~at we do not have any infor-
mation .... (Interruptions) I have already 
indicated that we have given figures in 
this House running into 500-600 
assesliees names--people wbo are in 
arrears of Rs. 5 lakhs, assessees with 
arrears of Rs. 10 laths and assessees 
with arrears of Rs. 1 la.kh. 

SHRI JYOTIRMOY BOSU: What 
about assessees having arrears of Rs. 1 
crore and more? 

SHRI K. R. GANESH: If you ask 
a specific question about the 75 big 
busmess houses, I will have no hesita-
tion in giving that answer also. 

.S~RI K. LAKKAPPA: The aon. 
Mmlster has stated that the outstandmg 
arrears of income tax are about Rs. 500 
~rores. Although we have been impos-
109 .more and more taxes, we are 
!eavmg these arrears of Rs. 500 crores 
mco~e tax uncollected. There are 
certam people who are in the upper 
brackelti of income who know the ways 
to evade taxes and as a consequence of 

that, the income tax arrears have beell 
mounting up. All these people know 
the te~ique of playing fraud against 
the Government. Even sometimes they 
seek protection from the courts •• : . 

SHRI PILOO MODY: Sir, he has 
forgotten that he is now in the Congress. 

SHRI K. LAKKAPPA: He said that 
certain people have been declared in-
solvent, certain people have died and 
certain people have gone away, etc. 
There Il;re c~rtain people who do these 
transactions 10 the names of taeir wives 
some in the names of their relatives: 
such binami transactions of th~ 
properties take place and the ITO does 
not t~uch those CUlprits. They are 
cheatlOg the Government in this manner 
I would like to know how long it wili 
take to accept the Wanchoo Committee's 
recommendations. How far has Gov-
ernment taken steps to catch IUch 
fraud~ters an thus end this fraud and 
cheatmg of the big business houses 
forthwith? 

SHRI K. R. GANESH: The 
W!lnchoo Committee was set up for 
thIS purpos~ and for finding out iii to 
how. t~ b~lOg about legislative and 
ad.mlnIstrattve measures so that luch 
thlOgs could be eliminated. The recom-
mendations of the Wanchoo Committee 
are under serious consideration and we 
are trying to expedite these matten. 

MR. SPEAKER: If the question is 
long, the answer need not necessarily be 
very long. 

SHRI K. R. GANESH : We know 
there are people who use certain techni: 
ca! ':Deans to evade taxes. The Finance 
MInIster made. a statement in Rajya 
Sa~ha. H~ saId that a special cell is 
be.lOg appomted to go into the depth of 
thIS matter and take action in respect 
of these big houses. Between 1946-47 
to 1971-72, Rs. 9694 crores aave been 
collected, c~nstituting 86 per cent of the 
demands raIsed. While it is a serious 
problem, it is not of such magnitude 
that th~ Government of India cannot 
tackle It. 

SHRI JYO:rIRMOY BOSU: I want 
to put a specific question. 

MR. SPEAKER: I see a big man 
. opposite to me ..•. 
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SHRI PILOO MODY: The reUOlls 

due to which taxes are not collected 
are two. The assessments that are 
made are made in such a fashion that 
they are pitched so high ~at you have 
to go into long-drawn out arguments 
and representations with the Government 
delaying the collection of t:axe6 thereby 
and the other reason is that these people 
are taking money from these business-
men and therefore giving them all man-
ner of facilities for not paying taxes ... 

SHRI K. LAKKAPPA : Even 
Swatantra party is enabled to evade 
taxes .•. 

SHRI PILOO MODY : I will add that 
also if it pleases my hon. friend. Now. 
first of all. I would like to know w.tether 
the Government itself has instituted any 
procedure whereby assessments can 
reasonably be made and disposed of 
quickly so that they could collect crores 
and crores of rupees worth of taxes. 
Secondly. I would like to know whether 
they have plans to stop squeezing money 
out of these parties, SO that they do not 
have to let off the tax evaders. 

AN HON. MEMBER: There are 
allegations made. 

SHRI K. R. GANESH: I can only 
give a political answer but that will 
involve ~im ; it is not certainly connect-
ed with this particular question. 

SHRI PILOO MODY: He is em-
barrassed and therefore he cannot 
answer. The first question is purely 
technical, and he may give the answer 
as a technician ... 

SHRI JYOTIRMOY BOSU rose-
MR. SPEAKER : This question has 

already taken a long time; I find I can-
not proceed with the list. Shri Hukam 
Chand Kachwai. 

SHRI JYOTIRMOY BOSU: Since 
t~e big man had got uP. you had asked 
me to sit down. Now, the small man 
is ,getting up and kindly give him a 
chance. 

~ ."~1l: ar-n ~ 
q," i\' ~m if .(I'(II'11fT flli ~ 
600 ti~ ~ w.-. f~ ... iii' 3m" 1 ~ 

'4'II1f ~ arfn .1Ii11rT t I ~lf it ~ t:t~ qa' 
~ IfIW i';il ~ 1fIf, {(:I ~ JJT tpIJ 

" ~ ~~11ftit II, Itt i I IfllT Irl'1f 
lIiTt ~dl' stf"lJiIn artr.rR 'iI Y .~ t fiI; 
;ft Ifl'llir ~ ~1f1l ~ mr~Ia'\'... qi 
(1:1; ~' ~ ;'i(~ ~ f~ ::;ynf'? ~~ 
3IT'f lIiTt t:t~ T f'rlfll 1(\ .orri\' ~T "(i 
~. flli m ~1f1l iii ~ ~"( ~r 
flfq'!Tlll ::;yflltrr? 

ir{r ~"(r SITol 1I1 t flli ~T 'ill. 
rn cmr arfslIin:i i' ~:r it al"lq~ it 
Ifrit: ~ ? Fi§ ~ ~~ m ~1a- t ~ 
~ sr1l'w.f ~ ana- i' I 'ill SI1I'm;r ~ 
arra- ~' ~ arfSlli lli1 If l!i"(a- i ~lf,Jf 11ft 
dl'!i ;r~ if f;;rli ::;yya- ~. cr "'~ ;mlf 

rn t I erlfT ~ !fiT~ 1ft ~~ "'"' it 
f~ ~) ~r ~? 

SHRI K. R. GANESH: The first is 
a very valuable suggestion. The Wanchoo 
Committee has also gone into it, and the 
hon. Member's useful suggestiOIl will 
be taken into consideration. The 
answer to the second question is 'No'. 

'" ~ .. ........ : 'r't ~'t 1f11T 
!fiT a'tf"( ... ~ artlfl I 

SHRI JYOTIRMOY BOSU : Will the 
hon. Minister kindly tell us the arrears 
of taxes outstanding against Shri Biju 
Patnaik before the merger of Utkal 
Congress wit~ the Congress? What is 
the position today? I am asking for 
information on one specific case. 
Secondly. what is the amount of tax 
arrears outstanding against Shri R. P. 
Goenka and his group. 

MR. SPEAKER: That is a IIepIlrate 
question. The main question is a pne-
ral question. 

SHRI PILOO MODY: And some of 
their colleagues. 

MR. SPEAKER: If the hon. Minister 
has got the Information and he is 
prepared to give it, I have no objection. 

SHRI K. R. GANESH: I shall have 
to collect the Information. I C8IIDOt liVe 
~e specific Information asked for at 
this moment. 
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SIll.! lYOTIRMOY BOSU: Obo, 
001 

MR. SPEAKER: Let him not please 
do Jike that. 

SHIU K. Il. GANESH: I C8DDot 
give specific infonnation at the moment 
as far as Shri Biju Patnaik. and Shri 
Il. P. Goenka are concemed. But I 
can assure the bon. Member that all 
efforts are being made. We are handi-
capped' by various means. As far as 
Shn Biiu Patnaik is concerned, be has 
got 7S writs in the Calcutta High Court. 
" have already said, and if you would 
permit me, I would repeat that 
certain judicial ~ have 
also to undergo certain change, 
and 'that is also the recommen-
dation of the Law Commission, wbich 
is under the consideration of Govern-
ment. 

SHJlI JYOTIRMOY BOSU : What 
about Shri R. P. Goenka ? The bon. 
Miniater said something about Shri 
Biiu Patnaik, their guuantor for pos-
ters. 

MR. SPEAKER : It is too general a 
question to fit into the main question. 

SHJlI JYOTIRMOY BOSU : I seek 
your pennission to point out ti!at when 
Shri Dinen Bhattacharyya wanted to 
know the arrears of 7S large bouses his 
question was deacribed as a very gen&-
ral question. But I bave given two 
specific instances. If the ruling from 
the Cbair is that this cannot also fit in-
to the main question, I do not know 
what we can do .... 

MR. SPEAKER : Since the hon. 
Minister does not have the information 
offhand, be will supply it to the bon. 
Member later. 

SHJlI lYOTIRMOY BOSU: Stay-
ing at 1wme ts a very nice thing and 
we can enjoy it also, but we have a 
duty to perfonn, and you are our pat-
ron-saint sitting in the Chair, and you 
have to permit us to perform that duty. 
The hon. Minister may reply to the 
question in regard to the arrears out 
standing apinllt Shri R. P. GoenkL If 
be does not, then We shall say that there 
are huge amounts outstanding against 
him and t!ie hon. Minister is just shiel-
ding him. 

SHIll' PRABODH CHANDRA: 
There are many big houses wbic:h evade 
tueI wmth lakhs of rupen bJ aaterma 

into ae,otiatiOJll or by baWls com~ 
miles with the income-tu autbontiee,. 
aDd the parties which are in a posltioo 
to pay do not pay. Then, there is II&-
gotiatiOlll and compromise is started 
and they evade the taxes. 

SHRI K. R. GANESH: The Board 
of Direct Taxes is definitely agalDat 
compoundinB of cases. But wbere 
there are judicial pmcesses, naturally 
those judiCIal processes have to be gone 
through; then, there are judicial peti-
tions and petitions to the board and 
t~ey have also to be gone through. 
But I can assure the hon. Member that 
it is the policy of tho Finance Ministry 
not to compound cases as far as practi-
cable and to see that all those who 
could be penalised and prosecuted are 
prosecuted. 

SHRI S. M. BANERJEE: In reply 
to a supJ;llomentary regarding the 
amounts wntten off, the the hon. MinU-
ter read out certain conditions under 
which they are written off after bema 
investigated by a high.~wer com-
mittee. One of t~e condillons was that 
the person concerned had died or his 
concern had been liquidated. Is he 
aware of a case which has been reopenecl 
in regard to one gentleman by name. 
Shri Ram Rattan Gupta. and in wm-
case Rs. 21 laths have been written off 
in Kanpur? He is neither dead nor 
has his concern underaone liquidation. 
I want to know what has !lappened to 
that. 

Mr. SPEAKER: It is an individual 
case. 

SHRI S. M. BANERJEE: He wantod 
individual cates. 

MR. SPEAKER: How can it be 
asked at this time? 

SHRI S. M. BANERJEE: I want to 
know whether it has been reopened. 

MR. SPEAKER: He has given a 
clue to him. That is enough. 

SHill K. Il. GANESH : Fintly, it ia 
not very safe to go into Kanpur. I BID 
not giving any assurance, but as far as 
my present memory goes, this amOUDt 
of Rs. 2S lakhs concerning Shri RaID 
Rattan Gupta has Dot been written ~. 
If I am wrong, I will correct it. 

MR. SPEAKER: I said it is atped. 
fic CalC. But if in this cue Ilia melllOlJ 
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served him right. why noUn the other 
cases asked by Shri Jyotirmoy Bosu? 
Why does he put me in a difficult 
position? 

SHRI K. R. GANESH: With your 
permission, may I give an explanation ? 

MR. SPEAKER: If his memory has 
worked in one case, it should work in 
the other case also. 

SHRI K. R. GANESH : The case of 
Shri Ram Rattan Gupta referred to 
writing off. 

MR. SPEAKBR: My only question 
is, if in this case his memory has 
wort.ed, why should it not work in the 
cases referred to by Shri Jyottnnoy 
Bosu? 

SHRI K. R. GANESH : My lID8Wer 
is that the case of Shri Ram Rattan 
Gupta referred to writing off. It is not 
a question of arrears; it is not a ques-
tion of what is due. That was why I 
replied .•.. 

MR. SPBAKBR: He did not follow 
what I said. In regard to a previous 
question, we have been taking the stand 
that the main question is too general a 
41uestion and under it individual or 
specific questions cannot be asked. You 
wanted notice in regard to such cases. 
I held your objection in order and told 
:bim that these were two individual 
cases which cannot be adjusted into t~is 
question. Now you have adjusted the 
case mentioned by Shri Banerjee. So 
my ruling is absolutely nullified. 

SHRI BHAGWAT JHA AZAD: 
Because he remembers that case; the 
others he does not remember. 

SHRI JYOTIRMOY BOSU: We are 
very grateful to you, Sir. 

SHRI K. R. GANESH: I shall try 
to explain. I thought there was a 
distinction between this particular refe-
rence concel'llini write-off of Rs. 25 
lakhs wit,b reference to Shri Ram Rat-
tan Gupta and the other cases 
rdIeIrred to by Shri Jyotir-
lDOy Bosu. I have this specific 
information that we are taking all legal 
steps to conect all the arrears. 

In the other question, I was asked 
What were the arrears to which I have 
already given a general reply in regard 

to arrears due from industrial ~ 
of Rs. 5 lakhs, RI. 10 lakhs and so em. 
If he wanted more specific. particulars 
about those persons, I would bave 
given them. That was why I took tbe 
liberty of answering this particular 
question. 

MR. SPEAKER: He asked about 
Shri Biju Patnaik and Shri R. P. 
Goenka. 

SHRI K. R. GANESH: About Shri 
Goenka, I have replied. If he gives me 
a specific question, I will answer. 

SHRI DINEN BHATIA-
CHAR YY A: He has already put a 
specific questio.n, namely, what is the 
amolDlt remaining as arrears in respect 
of R. P. Goenka. 

MR. SPBAKER: Order, order. He 
will give it to you later on. (Interrup-
tion) Bvery day, you almost take so 
much of time on one question. For 
example, this question has taken 25 
minutes. What is the use of other ques-
tions ~en? The Members, at the end. 
always approach me and say that 
their tum does not come at all. There 
can be one, two or three supplemen-
taries but the whole time should not be 
monopolised by one question. Next 
question. 

SeIzue of -aaIM GOCMII 
·262. SHRI RANABAHADUR 

SINGH: Will the Minislft' of 
FINANCE be pleased to state: 

(a) the places from where contra-
band goods have been seized in the 
country during the last six months; 

(b) the action taken by Government 
in this regard; and 

(c) the total amount collected by the 
Customs and Excise Department 
through sales and disposal of !II1eb con-
traband goods during the lut two 
years ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (8) In view of the 
large number of seizures of contraband 
goods that have been made at different 
~aces during the last six months, the 
information would be very detailed and 
its collection would take c:onsidelTllble 
time. However. the bulle of the 
seizures of contraband goods were 




